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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1155 OF 2024 
 
IN THE MATTER OF: 
KAUSHALENDRA KUMAR         ….APPLICANT 

VERSUS 
UNION OF INDIA & ORS.         ….RESPONDENTS 

 
REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF 

RESPONDENT NO. 34 WITH SUPPORTING AFFIDAVIT 
 

MOST RESPECTFULLY SHOWETH: 
1. That the present Reply to the Original Application is being 

filed on behalf of Respondent No. 34/Moon Beverages 

Private Limited, through its Chief Financial Officer Mr. 

Arvind Joshi, who is the duly authorized signatory of the 

Company and is competent to swear the Affidavit on its 

behalf.  

2. That by way of the present Application, the Applicant has 

alleged that there is pollution and encroachment on the 

Hasanpur-Lodha Wetland and further alleges violation of 

the Wetland Rules, 2017 by various industrial units, who 

have been impleaded as Respondents in the Original 

Application. Allegations of illegal abstraction of 

groundwater and failure of the authorities to control illegal 

activities have also been highlighted in the Original 

Application by the Applicant. It has been further alleged 
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that the industrial effluents from the Masuri Gulawathi 

Industrial Area is being discharged into the Hasanpur-

Lodha Wetland and the nearby areas, through an 

overflowing drain, and illegal dumping is taking place on 

the Wetland.  

3. That taking note of the grievances raised in the Original 

Application, this Hon’ble Tribunal, vide its order dated 

19.09.2024, issued notice in the Original Application and 

also constituted a Joint Committee, comprising of the 

representatives of the Member Secretary, Central Pollution 

Control Board [CPCB]; Member Secretary, Uttar Pradesh 

Pollution Control Board [UPPCB]; Regional Office, 

MoEF&CC, Lucknow; Member Secretary, Uttar Pradesh 

State Wetland Authority [UPSWA]; Member Secretary, 

National Wetland Authority [NWA] and District Magistrate, 

Ghaziabad.  

4. That this Hon’ble Tribunal directed the Joint Committee to 

visit the site and ascertain the truthfulness of the 

allegations, the sources of pollution in the wetland in 

question and the extent of industrial effluent 

flowing/discharged in the wetland. The Joint Committee 

was also mandated to get done the water sample analysis 

of the wetland in question, obtain the original record 

indicating the area of the wetland and also ascertain the 
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existing area of the wetland to find out the extent of 

encroachment which has been done.  

5. That in compliance of order dated 19.09.2024 passed by 

this Hon’ble Tribunal, the Joint Committee undertook site 

visits of the concerned area, as well as the Respondent 

industrial units, on 09.12.2024 and also collected 

samples, whereafter the Report of the Joint Committee was 

submitted to this Hon’ble Tribunal on 09.01.2025. 

6. That a perusal of the Joint Committee report dated 

09.01.2025, as obtained from the official website of this 

Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the industrial premises of the Answering 

Respondent was found operational and all the parameters 

of the effluent sample, collected from the industrial 

premises of the Answering Respondent, were found to be 

within the stipulated norms. The unit was also found to be 

operating with the requisite statutory and regulatory 

permissions and clearances and the Effluent Treatment 

Plant [ETP] at the industrial premises of the Answering 

Respondent was also found to be functional. It was also 

indicated in the report that the measurement and 

demarcation of the Hasanpur Lake is still to be completed 

as the revenue authorities of other districts, namely Hapur 
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and Gautam Budh Nagar, were not a part of the Joint 

Committee. 

7. That vide order dated 10.01.2025, this Hon’ble Tribunal 

made the District Magistrates of Hapur and Gautam Budh 

Nagar a part of the Joint Committee and directed a 

further/fresh report, covering all the aspects, to be 

submitted by the Joint Committee. 

8. That in compliance of order dated 10.01.2025, a detailed 

report dated 24.02.2025 was filed by the Joint Committee 

before this Hon’ble Tribunal. In the report dated 

24.02.2025, it was indicated that the total area of the 

Hasanpur Lake falls only within the boundaries of districts 

Hapur [37 Hectares] and Gautam Budh Nagar [15.331 

Hectares], with no part of the lake falling in District 

Ghaziabad. It was also indicated in the report that no 

untreated industrial waste water was found being 

discharged into Hasanpur Lake. The Joint Committee 

undertook another inspection of the industrial units, 

including the unit of the Answering Respondent, on 

29.01.2025 and a perusal of the report clearly reveals that 

the unit of the Answering Respondent was found to be fully 

compliant at the time of inspection, possessing all 

statutory clearances and having all required equipment 

installed and functional. 
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9. That thus, it is evident from the reports of the Joint 

Committee that the allegations raised in the Original 

Application are completely unfounded and 

unsubstantiated qua the Answering Respondent. The 

Answering Respondent, in the following paragraphs, also 

seeks to demonstrate to this Hon’ble Tribunal as to how 

the Answering Respondent is operating fully in compliance 

of all the environmental norms, after having obtained all 

the requisite permissions, consents and clearances from 

the concerned regulatory agencies.  

10. That it is submitted that the Answering Respondent is 

a company, which has been a reputed presence in the 

industrial circles since the last several years, having been 

incorporated in the year 1987, and prides itself on 

practicing the highest standards of professional and 

business ethics in pursuing its commercial interests. It is 

earnestly submitted that the Answering Respondent is not 

indulging in any pollution of any kind and has always 

offered full co-operation to the statutory authorities and 

has been extremely vigilant in ensuring that all 

environmental and statutory norms and regulations are 

complied with. The company has got all the statutory 

clearances from the regulatory authorities and considers 

compliance of the same as part of responsibly conducting 

its mercantile interests with the highest standards of 
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probity and ethics. The industrial unit of the Answering 

Respondent has employed all the necessary safeguards in 

the form of installing modern machinery and adopting 

environment friendly means to ensure that no pollution of 

any kind is caused by the industry. The Answering 

Respondent also ensures at all times that no untreated 

effluents are discharged from its premises. 

11. That the Answering Respondent believes in pursuing its 

commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken for 

the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the unit of the Answering 

Respondent is situated.  

12. That it is pertinent to mention that the Hapur plant of 

the Answering Respondent spans over an area of 40 acres 

and is situated in Plot Nos. 1 and 2 of the Masuri Gulawati 

Industrial Area in District Hapur, Uttar Pradesh. The 

Masuri Gulawati Industrial Area was carved out and 

developed by UPSIDA as an industrial area along time ago, 

where after plots were allotted to different entities. After a 

lease for 90 years was executed between Western India 

Industrial Parks Limited [WIIPL] and the Uttar Pradesh 

State Industrial Development Authority [UPSIDA] in 

1483



 

relation to the plots, Sub-Leases dated 26.03.1998 and 

24.02.1998 were executed between WIIPL and Hindustan 

Coca Cola Bottling North West Private Limited 

[HCCBNWPL], vide which Plot Nos. 1 and 2 were allotted 

to HCCBSWPL in the capacity of a sub-lessee. Later on, 

HCCBNWPL merged with Hindustan Coca Cola Bottling 

South West Private Limited [HCCBSWPL] and thereafter 

the name of HCCBSWPL was changed to Hindustan Coca-

Cola Beverages Private Limited [HCCBPL].  

13. That subsequently, the lease of WIIPL was cancelled by 

UPSIDA on account of non-payment of dues, whereafter 

HCCBPL started depositing the lease rent and other 

charges directly with UPSIDA and also requested UPSIDA 

to execute a direct lease deed in its favour. The direct lease 

deed between UPSIDA and HCCBPL came to be executed 

on 24.05.2024. Since the Hapur plant was acquired by the 

Answering Respondent from HCCBPL, through a Business 

Transfer Agreement, the Lease Deed in favour of HCCBPL 

was surrendered on 01.08.2025 and thereafter, a direct 

Lease Deed was executed between UPSIDA and the 

Answering Respondent on 31.07.2025. All the said 

documents are not being produced on record since they 

are not directly germane to the issue being adjudicated 

before this Hon’ble Tribunal. However, the Answering 
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Respondent undertakes to place the same on record in 

case so directed by this Hon’ble Tribunal.  

14. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981. The current Consolidated Consent to 

Operate and Authorization [CCA], granted by the UPPCB 

to the Answering Respondent under the above named 

statutes, is valid till 31.12.2026. In terms of the conditions 

stipulated in the CCA, a six-monthly compliance report is 

submitted by the Answering Respondent to the UPPCB, 

with the latest compliance report having been submitted 

on 06.11.2025. The said report can be placed on record in 

case so directed by this Hon’ble Tribunal. The unit of the 

Answering Respondent, as a part of operating responsibly, 

also gets samples from its ETP tested regularly through 

laboratories accredited with the MoEF&CC and other 

government agencies. The said reports can also be placed 

on record in case so directed by this Hon’ble Tribunal. 

Copy of the Consolidated Consent to Operate and 

Authorization, granted to the Answering Respondent by 

UPPCB, is annexed and marked as Annexure-1. 

1485



 

15. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, which is valid till 

28.08.2029. The used oil, waste or residue containing oil, 

empty barrels/containers/liners, which may be 

contaminated with hazardous chemical waste, and 

chemical sludge from waste water treatment, are disposed 

of by the Answering Respondent through the Treatment, 

Storage and Disposal Facility [TSDF] of Bharat Oil and 

Waste Management Limited, which is duly registered with 

the UPPCB, with an agreement in this regard existing 

between the Answering Respondent and Bharat Oil and 

Waste Management Limited. 

Copy of the Agreement between the Answering Respondent 

and Bharat Oil and Waste Management Limited is annexed 

and marked as Annexure-2. 

16. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its four 

borewells, as indicated in the report filed by the District 

Magistrate, Ghaziabad on 15.11.2025. The permission in 

respect of one borewell is existing till 08.08.2026 and in 

relation to the other three has expired recently, with 
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applications for renewal having already been submitted 

and pending approval with the department. The status of 

the applications on the portal of the UPGWD indicates that 

the said applications are pending with the department and 

are expected to be processed by 25.04.2026. 

Copy of the status of the applications, submitted by the 

Answering Respondent, on the UPGWD portal, is annexed 

and marked as Annexure-3. 

17. That all conditions of the NOC, including recharge, 

installation of piezometers, flow meters etc. are being 

fulfilled by the industrial unit of the Answering 

Respondent. The Answering Respondent, as a conscious 

corporate entity, which is dependent on water as a raw 

material and hence takes the conservation and proper 

utilization of water as its utmost responsibility, also gets 

regular Water Audits done through reputed agencies, like 

the PHD Chamber of Commerce and Industry, so as to 

make sure that only the essential quantities of water are 

used by it. The copy of the Water Audit Report can be 

placed before this Hon’ble Tribunal in case so directed. A 

part of the discharge from the industrial unit of the 

Answering Respondent, after being duly treated, is 

recovered for re-use, while the rest is either used for 
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watering the plants and other garden activities or is 

discharged through the UPSIDA drain. 

18. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates and 

permissions granted to the industrial unit of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee by the Answering Respondent at the time of the 

inspection. In case it is so directed, the Answering 

Respondent shall be willing to place the relevant 

documentation before this Hon’ble Tribunal as well. 

19. That it is manifestly clear from the above submissions 

that the industrial unit of the Answering Respondent is 

fully compliant and has all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so as 

to ensure that no pollution is caused due to its operation.  

20. That it is undertaken by the Answering Respondent 

that in case some suggestions are made or directions are 

passed by this Hon’ble Tribunal in respect of the 

improvement of the water quality of the surrounding area, 

then the Answering Respondent shall be willing to offer full 
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co-operation to the statutory authorities in that 

endeavour. 

21. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 

FILED BY: 

         
[UTKARSH SHARMA] 

Counsel for Respondent No. 34/ 
Moon Beverages Private Limited  

    139, Setalvad Block,  
 Supreme Court, New Delhi-110001  

 Mob:+91-9312061203 
Dated:15.04.2026               E-mail: utkarsh.sharma7@gmail.com 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to MOON BEVERAGES LIMITED located at 5th km milestone Massuri
Gulawthi Road Tehsil Dhoulana Distt Hapur,HAPUR,245301. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA MOON BEVERAGES LIMITED granted for the period from 01/02/2024 to 31/12/2026 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

195816/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2023 Date: 01/02/2024

To,

M/s

MOON BEVERAGES LIMITED

5th km milestone Massuri Gulawthi Road Tehsil Dhoulana Distt
Hapur,HAPUR,245301

Application Id-
23360512

S
No

Product Quantity Unit

1 Juice 27358.6 Metric Tonnes/Month
2 Carbonated Soft

Drink
78179 Metric Tonnes/Month

3 Packaging Drinking
Water

20987 Metric Tonnes/Month

4 BIB( Synthetic Syrup) 558 Metric Tonnes/Month
5 Pet Preform 300 Metric Tonnes/Month

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 100 KLD STP

Industrial 1900 KLD ETP

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.02.10 21:17:38 
+05'30'

ANNEXURE-1
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

S.No. Parameter Standard
1 pH 6.5-8.5
2 BOD 30 mg/lit
3 COD 250 mg/lit
4 TSS 100 mg/lit
5 Oil & Grease 100 mg/lit

S No. Parameters Standards
1 pH 6.5-9.0
2 BOD (mg/L) 20
3 TSS (mg/L) 100
4 Fecal Coliform

(MPN/100ml)
<1000

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 10 TPH, 04
TPH and 05
TPH Boiler

PNG/Bio
Briquettes

1 Particulate
Matter

30 meter
common stack
from ground

level
2 06 TPH and

07 TPH
Boiler

Bio
Briquette

1 Particulate
Matter

30 meter
common stack
from ground

level
3 6x750 KVA

DG Set
Dual Fuel 6 Sulphur

Dioxide
As per norms

4 2x1250
KVA DG

Set

Dual Fuel 2 Sulphur
Dioxide

As per norms

5 1x500 KVA
DG Set

Dual Fuel 1 Sulphur
Dioxide

As per norms

6 3x2000
KVA DG

Set

Dual Fuel 3 Sulphur
Dioxide

As per norms

7 1x1000
KVA DG

Set

Dual Fuel 1 Sulphur
Dioxide

As per norms

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.02.10 
21:17:55 +05'30'
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Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

S No. Stack no Parameters Standards
1 2 Particulate Matter As per notified

under EP Act, 1986
2 13 Sulphur Dioxide As per notified

under EP Act, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.02.10 
21:18:13 +05'30'
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4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid only for the approved production capacity of Juice-27358.6 MT/Month, Carbonated
Soft Drink-78179 MT/Month, Packaging Drinking Water-20987 MT/Month, BIB( Synthetic Syrup)- 558
MT/Month, Pet Preform-300 MT/Month. Industry shall obtain prior approval before making any
modification in product/process /fuel/ Plant machinery failing which consent would be deemed void.
2.	The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
3.	The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.
4.	The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.	The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
6.	The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB server.
The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
7.	The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the E.P. Rules 1986.
8.	The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/ irrigation in order to minimize freshwater usage.
9.	Electromagnetic Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized.
10.	The industry will have to ensure permission from the UPGWD/CGWA for ground water extraction and it

PRADEEP 
SHARMA

Digitally signed by 
PRADEEP SHARMA 
Date: 2024.02.10 21:18:33 
+05'30'
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will be the responsibility of the industry to comply with the various conditions of the permission taken.
11.	The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued
by the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.
12.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.	The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
14.	The industry shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High
Court, Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution
Control Board for protection and safeguard of environment issued from time to time.
15.	The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area.
16.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
17.	The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
18.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
19.	The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
20.	The industry should be operated in such a way so that there is no adverse impact on public and
environment.
21.	MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
22.	Industry shall maintain the logbook of ETP.
23.	Industry shall recycle as much water as possible within the plant before discharging it.
24.	The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.
25.	Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.
26.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.
27.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.
28.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.
29.	Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
30.	Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
31.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 73.
32.	In any circumstances production capacity will not be enhanced without prior permission (CTE)  from
State Pollution Control Board.
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Regional Officer, U.P. Pollution Control Board, Ghaziabad.
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